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Mr. Speaker. Order, order If the 

State Government does not care what 
can be done? The State Assembly 
consists of as good representatives as 
there are representatives m this 
House They know what to do If 
the State Government does not care 
to do anything, either it is not worth 
taking any care or something must be 
done with the State Government 
What are "We to do here’

I shall now proceed with the other 
work before the House

RE QUESTIONS
Shri Mahtuped Inuun (Chitaldrug) 

Before proceeding further, I would 
like to draw your attention to the 
large number of questions that are 
lapsing without any answer, it is 
usual every day

Mr» Speaker They are not laps
ing The answers to them are laid 
on the Table All the papers 
and proceedings that will be put in the 
lobby be fere this evening will contain 
the answers to these questions, whe
ther they have been called here in the 
House or not Of course, it will take 
some time before they are printed 
Hon Members will notice that copies 
of the proceedings are kept each day 
there in the lobbies

Shrt Mohame* team: Apart from 
that, we would very much like that 
all thew questions ore put here so 
that we may elicit more and more in
formation I think that some remedy 
may be thought of We know the 
average number of questions we are 
able to dispose of every day So, we 
may have only such number of ques
tions on the list or the rate at which 
the questions are answered may be 
speeded up

Mr. Speaker I am willing to hear 
representations in this regard It is a 
big question and I am trying to do 
my bit If I do not allow supple
mentary questions people get angry 
with me if I allow supplementary 
questions other questions are not 
reached In between I am jostlling I 
shall only be too glad to get enlighten
ment on these matters The hon 
Member may kmdly see me in my 
chamber or he may send me a written 
memorandum suggesting various 
means I shall ascertain from other 
Members also their views

RE PROCEEDINGS OF 15TH JULY
Shri Jaipal Singh (Ranchi W est- 

Reserved—Sch Tribes) May I just 
point out to you that m view of the 
fact that every executive action relat
ing to this House emanates from a full 
authority of the Chair, I regret I have 
to lequest you one thing, to expunge 
from yesterday’s HANSARD the in
sinuation about victimisation which 
was made by the hon Member from 
Bombay City Central

Mr Speaker Yesterday some gen
tleman posed himself to be an elected 
Member and came and took the oath 
When the matter arose, I thmir, shri 
Dange, the Leader of the Communist 
Group, said that he hoped that there 
would not be any victimisation of the 
Watch and Ward Does the hon 
Member refer to that’

Shri Jaipal Singh- Yes, Sir. It re
flects on the Chair So, I suggest that 
it may be expunged or suitably modi-
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Mr. Speaker;1 As I understand it, vic
timisation means that I will proceed 
against the Watch and Ward for 
having allowed this particular person 
Certainly, I wont be unreasonable. 
He had escaped their notice All that 
was sufficiently said. It was not 
necessary lor the hon. Leader of the 
Communist Group to say what has 
been said. The Deputy Speaker said 
that it is very difficult. Members 
come in and the Watch and Ward ask 
questions about their identity. They 
get annoyed He narrated an incident 
also when some Member was asked 
questions he was about to beat the 
Watch and Ward and so on After all 
that, I think, it was unnecessary for 
the leader of the Opposition group to 
say, ‘I hope there would not be any 
victimisation'. It will make the Watch 
and Ward to look to the Members of 
the Opposition to take up their cause 
instead of coming to me That rather 
embarrasses the persons in authority 
Some suggestion may be made that 
I should be lenient. Some other 
suggestion may be made that I must 
be careful about my Secretary and 
other persons Then I cannot get cn 
with my work

Shri S. A. Dange (Bombay City- 
Central)- May I say a word of expla
nation, Sir’  There was no insinuation 
meant against the Chair at all In 
fact, the subject-matter was raised 
by Sardar Hukam Singh when he 
brought in the reference to the Watch 
and Ward I only made a request 
that we must pay attention to this It 
was a simple affair I never thought 
I was insinuating anything

Mr. Speaker: Why should the
Leader of the Opposition group say 
that*

Shri S. A, Dange: What is now 
being said by the hon Member is 
worse insinuation, Sir.

Shri Jaipal Singh: The point is 
whether the word ‘victimisation’ ap
pears or not I have raised the point 
and I still move that that sentiment 
m*y be expunged from the records

Mb. Speaker: 4 do not think it war 
intended. It was a kind of misappre
hension m his mind that I will be 
very harsh.

Shri S. A. Dange: Not at all.
Hr. Speaker: Anyhow, hereafter*

hon Members would not suggest on 
the floor of the House as to how I 
should deal with my own servants or 
subordinates It rather demoralises 
them and it demoralises me also. It 
is open to the Watch and Ward to go- 
and complain to the leader of a 
group and then he may bring m an 
adjournment motion. I would request 
all hon Members that if they want to 
make any suggestion or statement re
garding my own subordinates, they 
will kindly write to me or talk to me 
and I shall try to be just

There is nothing meant and I am 
not expunging it

Now, we proceed to other business 
before the House

PAPERS LAID ON THE TABLE
R e p o r t  or t h e  Rice M il l in g  C o m m i t 

t e e  a n d  G o v e r n m e n t  R e s o l u t io n
THEREON

The Deputy Minister of Pood and 
Agriculture (Shri A. M. Thomas): Sir,
I beg to lay on the Table a copy of 
each of the following papers:

(1) The Report of the Rice Mil
ling Committee, 1955

(2) Government Resolution 
dated the 13th July, 1957 con
taining the decisions .on the 
recommendations of the Rice Mil
ling Committee
L Placed m Library. See No S-100/ 
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BUSINESS ADVISORY COMMITTEE 
Thihd Report 

Sardar Hukam Singh (Bhatmda): 
Sir, I beg to present the Third Report 
of the Business Advisory Committee.

The Minialer of Parliamentary 
Affairs- (Shri Mjra Narayaa Mnha)r 
Sir, I beg to move




